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Centrai Administrative Tribunal
Principal Bench YL

C.P. No. 313 of 1997
in
O.A. No. 287 of 1982
New Delhi. dated this the 8th September . 1999

Hon 'ble Mr. S.R. Adige. Yice Chairman CA)
Hor btle Mr. huldip Singh. Member (J)

Shri Baljit Singh.

59/2. Sector . Pushp Vihar.
Sat.et.
New Delhi 110017, .. Petitioner

{Mone appeared)
Versus

1. Shr P Jaikrishnan.
Chief Secretary,
Mational Capital Territory of Dethi.
Sham Hath Marg. Deihi-110006

2 Sht i Ashal Bakshi .
Director.
Dept. of Prevention of Food Adulteration.
A-20. Lawrence Road.
tHew Deltii-—-110035. .. Respondents

(By Adveccate: Shri Bhaskar Bhardwaj proxy counsel
for Shri Arun Bhardwa))

ORDER (Orat)

By HOM'BLE MR. S.R. ADIGE, VICE CHA!RMAN {A)

By Tribunals order dated 9.7.96 in O.A. NC.
287/92 Respondents were directed to decice
appilcani'e representations on merits in accordance
with law. without being infiuenced by the fact the

applicant has not been granted i ipert, to challenge

the impugned orders by fiting fresh O.A.

2. Shr i Bhardwaj has invited our attentior
tc Respondents order dated 21.8.98 annexed with the

comp ! iance affidavit by whiich appllcant'ﬁ
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2
representation /s stated to have been considered and
rejected by respondents.
3. in the light of the above the cC.P. 1<

dismissed and the notices against alleged contemnors

are discharged.
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iKuldip Singhj {(S.R. Adige}
Member (J) Vice Chairman (A
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